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Short title and
Commencement,

Amendment of
Section 2.

Amendement of
Section 9.

Amendement of
Section 31.

MADHYA PRADESH BILL
No. 25 or 2012.

THE MADHYA PRADESH SHRAM KALYAN NIDHI (SANSHODHAN) VIDHEYAK, 2012.

A Bill further to amend the Madhya Pradesh Shram Kalyan Nidhi Adhiniyam, 1982 .

Be it enacted by the Madhya Pradesh Legislature in the Sixty-third year of the Republic
of India as follows :(—

1. (1) This Act may be called the Madhya Pradesh Shram Kalyan Nidhi (Sanshodhan)
Adhiniyam, 2012.

(2) It shall come into force on the date of its publication in the official Gazette.

2. In Section 2 of the Madhya Pradesh Shram Kalyan Nidhi Adhiniyam, 1982 (No. 36 of 1983)
(hereinafter referred to as the principal Act), in clause (3), in sub-clause (b), for the words “one thousand
and six hundred rupees” , the words “ten thousand rupees” shall be substituted.

3. In Section 9 of the principal Act,—
(i) for sub-section (2), the following sub-section shall be substituted, namely :(—

“(2) If the name of the employee stands on the register of an establishment on thirty
working days in a calendar year (that is January to December), the amount of
contribution payable every six months, (that is on 30th June and on 3lst
December) by every employee shall be ten rupees only and by an employer
for each such employee shall be thirty rupees payable every six months :

Provided that the employer’s contribution payable every six months shall not be less
than one thousand five hundred rupees.”;

(i1) in sub-section (3), for full stop, the colon shall be substituted and thereafter the
following proviso shall be added, namely:—

“Provided that an incentive amount of five percent shall be given to employer on
advance payment of two or more period of contribution before six months
ending of 15th day of July and 15th day of January to the Board and such
percentage of fine shall be imposed as determined by the State Government,
by notification, which shall not exceed ten percent, on payment after ending
of said six month period.”.

4. In section 31 of the principal Act,—
(i) in sub-Section (1),—

(a) in clause (a), for the words “five hundred rupees”, the words “five thousand rupees”
shall be substituted;

(b) in clause (b), for the words “one thousand rupees”, the words “ten thousand rupees”
shall be substituted;

(¢) in the proviso, for the words “one hundred rupees”, the words “two thousand
rupees” shall be substituted;

(i1) in sub-section (2), for the words “two thousand rupees”, the words “twenty thousand
rupees” shall be substituted.
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STATEMENT OF OBJECTS AND REASONS

Certain practical difficulties have been experienced in the implementation of the Madhya Pradesh Shram Kalyan
Nidhi Adhiniyam, 1982 (No. 36 of 1983). In order to obviate these difficultics certain amendments are proposed which are
as under :—

(1) The existing definition of “employee has been revised in Section 2 (3)(b) of the principal Act as
per the provision in Section 2 (3)(iv) of the Industrial Disputes Act, 1947 (No. 14 of 1947) so
that employees would get the benefit of the provision.

2) In Section 9 of the principal Act, rates of contribution have been enhanced, and the employer of
an establishment shall deposit an additional fine amount if he fails to deposit the contribution before
the fixed dates and rebate shall be given if amount deposited before fixed dates.

3) In Section 31 of the principal Act, the amount of fine have been proposed to be enhanced.
2. Hence this Bill.

BHOPAL : JAGANNATH SINGH
DATED the 11" November, 2012. Member-in-Charge.
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